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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: H¥DERABAD BENCH
AT HYDERABAD

OA.869/57 - dt.6-4-98
‘Betweeén

1. Smt. ‘Gera Degamma

2. Shaik Peer Bee : Applicants
and

1. Director General

Indian Counet¢l of Agri. Reseacch
(Icar), Krishi Bhavan

New Delhi 1

2 Director
Gentral Tobacco Research Instt,

-dCTRI) Terredu Road

Rajahmundry

East Godavari Dist. A.P.

3 Sr. Admn, Officer
Central Tobacco Research Instt.

'Torredu Koad

Rajahmundry
East Godavari Dist AP

4. Spl. Offlcer and Head

CTRI & Reésearch Station
Markt Yard

Gounsel for the respondents
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ON. MR. R. RANGARAJAN, MEMBER (ADMN.)

Guntur 1 AP : Respondents
Gounsel for the applicants i K.K, Chakravarthy
Advocate :

K. Bhaskar Rao.
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OA.869/97 ' _ dt.6-4-98
Qrder

Oral order (per Hon. Mr. R. Rangarajan, iMember (Agmn)

Heard Sri K.K. Chakravarthy for the applicants and

Sri K. Bhaskar Rao for the respondents,

1. There are two applicants in this OA. The services of

bgth the applicants were términated since they reached
éo years of age as per Forensic examination,reﬁort received
from the Medical College authoritiés. Guntur, under the
powers .conferred on the respondents by clause(a) Sec.25-F of
ID Act, 1947. Both the applicants were working as Casual

s .

Labourers under Respondent organisatijon.

2. This OA is filed to set aside the impugned proceeéings

NG.7.2(15)/97-98 of 5-5-1997 (Annexure-1) by holding the same

as 1llegal, arbitrary, and for a consequential direction to

|he petitioners to duty along with other workers with

imnediate effect.

. This OA is not pressed as far as Applicant-2 is con-

3
+erned. Hence, this OA is deemsd to have been filed for
Thallenging the termination of Applicant-l. The case of

the applicant is that she is only 45 years old and those

:asual labourers over 60 years old are continued whereas

' ectly.

%
- The has been terminated without ascertaining her age cor-
|

. on 31-3-1998 the Tribunal directed the learned counsel

or the applicant to produce the age certificate from

ant-l that she is only 45 years old., Today the learned

4
3
Aroper authoritles in regard to continuation of the appli-
]
lounsel for the apollcant produced a letter. issued by the
L

ather of the applicant-1 and attested by the MRO and the

y ' | . -.2-




‘applicant's father that the applicant's date of birth will

receipt of copy of this order. If she is found eligible for

-continuance of her service as Casual lbabourer on the basis

7. With the above direction the OA is disposed of.
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Sarpanch of the village. The father of the applicant had

declared that the applicant's date of birth is 19-9-1948 and
that certificate is attested by the sarpanch of the village

and MRO. It is also stated in the certificate of the

not be ‘changed further. This certificate cannot be taken as
date of birth even if it is attested by the Sarpanch and MRO.
The attestation of MRO and Sarpanch is only to the effect

: | e PR e Jzle -

that the father of the applicant has 1ssueq£ This attesta-
tion has no significancé in regard to fixation of age of the
applicant as stated in the certificate. |
5! The learned counsel for the applicant submits that

Dr. V.R. Jayaram, MD, Professof of Medicines, Guntur Medical
Bdllege, has given a certificate to the effect that the
applicant-l is aged about 45 to 46 years by appearance and
by her own statement. Relying on this certificate the
learned counsel for the applicant submits that the termination

of applicant-1 is irregular.

6. Respondent~4 may examine this certificate and if required

send the applicant for re-medical examination at her cost.
The final decision in this connection should be taken by

Respondent. -4 within a period“of two months from the date of

-

of the decision taken, she- should be reengaged as Casual

Labourer.
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(R. Rangarajan)
Member {Admn.)

Dated : April 6, 98
. Dictated in Open Court
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The Director Gensral, Indian Council of Agricultural
Resgarch, (ICAR), Krishi Bhavan, New Delhi, ,
Director, Central Tobacco Research Instty

(CTRI), Terradu Rpad, Rajahmundry,

gas;,Gndauary Dlstrlct,

& SrUAdmn,OfPicer, Central Tobacco Research Insttl

Torredu Road, Rajahmundry, East Godavari Districts

5pl0pficer and Head CTRI & Research Station,
Market Yard, Guntmr 1 ATPRY ‘

Cne copy to MriK.K. Chakravarthy,ﬂdvocate, CRT Hyderatﬁd.
One- copy to NraK ‘Bhagkara Eas,ﬂddl.CGSQ EAT Hydarabad.
Dne copy to DV R(A) CAT Hydaraba:i.

One duplicata capyq
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DISPOSED OF WITH DIRECTIONS
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DISMIBGED AS WI THORAUN
DISMISSER FOR DEFAULT;
ORDERED/RESECTED |
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